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% S ORIGINAL APPLICATION NO.293/89

This épplication is filed by the applicants who are all
wérking as casual labour aﬁd who have.attained the temporary
gtatus in the I.O0.W.(Revenue) B.C., Séuth Central Railway,
Secunderabad., It is their grievance that for the purpose of
scréening and regular appointment as Khalasis, the respondents
are proposing to combine three units of IOW (Revenue), Moulali;
I0W . (East), -Secunderabad and IOW (SwW) Hyderabad. It is the

case of the applicants that previously when a writ petition

was filed before the High Court in the year 1974, xkm by

certain casual labours praying for reckoning the seniority

division-wise
on/umkkxwiks® basis, the stand of the department in that case

that scréening should take place oniﬁ on the basis of the

unit and not the division. The applicants contend that mow
LYiag -

a contrary stand ka isl?eing taken by the department and the

department is seeking to screen candidates#y combining various
-

units. The applicants, therefore, sﬁnght a direction to the
respondents to screen the applicants for appointment as regular

class IV on the basis of unit seniority.

AN A '
2. (We have heard the learned counsel for the applicant and
‘ ab lni Shota vf adwitla m ofibs @R,
the learned 'Standing Counselfor Railways, Shri N.R. D@varajt

It is brought to our notice that the applicants made represen-

e Y

o
tations on 6-2-1989 to the DRM (Respondent nois) stating that

pooling of seniority of casual labour 6f three units is totally

waRyg wrong, and seeking maintenance . of unit-wise seniority for

. . representation
the purpose of reqularisation. ﬁkmdttedly, this appiimmatinr/is

e .t A [t E—N
vet to be disposed of. The _application heforeus canbe di s~

posed of with a direction that the DRM (R-5) should dispose of

; 4§§) the w represgntation of the 'applicants dated 6-2-1989 within
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- page two -

three weeks from the date of receipt of this order. .
In the mean whiie, the respondents may go on with
screeﬁing of candidates as contemplated, but shall
not release thé list of selected candidates till

the disposal of the representation dated 6—2-1989

of the applicants.

3. With the above directions, the application is
finally disposed of. There will be no order as to
costs.

(dictated in open court)

P .8 . do W -
(D. SURYA RAO) (D.K. CHAKRAVORTHY)
Member (J) ~ Member (A)

10th April, 1989,

R3R*®

» kQEGﬂS QMX/)\\‘\\% .

- Y

“To

e sk forkommed SbHE, Son® GG Ratldo
.wab«w., Lo tuendoron _LQes—dy 7
Ve T Sonde™ DAUR g omonh  Enrimiine \B0), Lo wts Qountns
Qo lonseq Lo onondund AL
) T Acodade Erear(Emie) ; Soutdn Cobod fros fuvey
Lo oS A R Lo .
M6 Emsgeetse udho (Ravumus) 86 Sowtin WQQ\AMC,
e koo Ao
g) BAVU At ok @&MW(T Mmoo (806 ) Qo vty Gt f
o/ Ros Aidoy Qo tumdondy koed

fT 0,



@9 | A
| CA/V’\E‘L-‘“\/\/’» |
| SR ‘y
IN THE EEHTRALQQDHINISTRﬁTIUE TRIDUNAL
"HYDEZRA-0AD DI NCH

-y

H.c'vl! R B T ol Lok bl N o ~ [:
Ty ol i b e e ey Ty ] RN Y

oY DLT TR.0.SURYA RAC o () (3UlL.)

HON'GLE MR D.KCARKRAVORTY: (M) (RDMNY

BATED :16*‘-{‘&7 /

GROZR/ JUDGMENT

b J0.A. 289 v/
(i kﬁjﬁ '
o | T O\.Am&l/\{—-v’% .
paafoled fy WA

o Co bR \/

Centra A i

'\'f‘ 14 ™
Metrative Tribuna}

LESPATCH
?S\Z 0 AFRI9gg

HYpE

RABAD BENCH,






